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Securities Contracts (Regulation) 
Act, Urn6 and the Mcmopoiies and 
Restrictive bade Practices Act, 
1969." 

MR. SPEAKER: The question is: 

"That this House do further ex-
tend upto the lastaay of the current 
session, the time for the presenta-
tion of the Report of the Joint 
Committee on the Bill further to 
amend the Companies Act_ 1956, the 
Securities Contracts (Regulation) 
Act, 1956 and the Monopolies and 
Restrictive Trade Practices Act, 
1969." 

The motion was adopted. 

-13.04 hnl. 
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FAILURE OF GOVERNMENT TO LAY ON 

-THE TABLE REPORT OF -THE TARIFF 

COMMISSION 
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THE MINlSTER OF INDUSTiUAL. 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY {SHRI C. SUBRA-
MANli\l/l): I wish to SIlblmt to the 
House that there has been a failure 
on our part to place a copy of the 
report of the Tariff OommissiOn· on 
Fair prices of Jute-based and Felt-
hsed Linoleum, within tile perjod 
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~~~  iJl.,suQ.,aectiOJ1 2,ofsecUon 
16·,l)f:.tJle, 'IlIrilf O;mmission ACt. 1951: 

~  rllPOl"l was received by the Gov-
eolQIent ,. in, ,JI1Jie 11171. It had sug-
es~ a set of fair selling' priCes for 
various types of· linoleum' products: 
'Dwo questions hiui to' be exarilirled in 
.~  inist~. 'One ,was the legal u~ 
tlon of the feasibility of issulDg a 
n ir~  'price' contrOl, order either 
unaer 'the' Iridustries e ei ~ eni Re-
,gulation Act or under the Essential 
Commodities Act. The second ques-
tion W'u. whether'in the event of a 
tonml Price control not being possi-
ble, purchases by Government could 
be brQught'within a pl,'k,"e control 
'arrangement on a voluntary basis. 
'The matter was beine examined in 
consultation 'with various Ministries 
and came to my' personal .n9ti.ce o!lly: 
when I called for the papers on re~ 
ceipt of the' notice from the Hon'ble 
'Member Shd Madhu Limayt'. 

I would like to submit without any 
,qualification that there has been a 
lapse on our part in not t:Jlting the 
decisions on the recommendations of 
the report quickly and plat'ing the 
'Tariff Commission's report along with 
Government's decision within a res-
sonable period on the Table of the 
House. I would like to express my 
'deepest regret to you, Sir, and to the 
'House for this delay. I have already 
'issued instructions for completing the 
'further processing of the case with the 
top-most priority. I woura also like 
to assure the House· that the report 
with' the Government's decision there-
on will be pIaced before Parliament 
during the current session. 

I have already asked for the ex-
-planation, of the oftiI!ers concerned for 
th'e 'inordiffilte ' d<elay in processing 
this case. 1 may be permitted to 
submit that no disrespect to the 
, 'lfo\1se . or 'Infringement of the rights 
of tile Hon'ble 'Members was in the 
least inteWcfed." j' WOUld request that 
on the basis of this explanation anl 
the assurance give"D'by me the matter 

may kindly be not pursued at this 
stage. :, .... ,-

I~  p., G. l4AVA!.ANK.U 
ed ~d  I ~t the Minister 

to tell the House in s e i~ and' con-
crete terms as to what are the rE;asons 
and factors which nave caused the 
delay. I do not want mere regret. 
He should came with an apology. .  ' 

SHRI C. SUBRAMANIAM: Thi. i. 
the very thing I am enquiring int.:>. 
When the inquiry is ove:-, I will in-
form the House. 

MJ.l. SPEAKER: I ve".y much ap-
pl'"Clate t~ t you have owned it and 
accepted It. I greatly aopreciate the 
spirit with which you ~ e given the 
reply. 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BQROOAH) : I am ~ te u  to 
Mr. Madhu Limaye for bringing jt 
~ the notice of the House. In I ~ .. 

It came to my notice somewhat ear-
lier and I immediately t.Jak action ill 
the sense that I got it examined 'and 
I placed it before the Cabinet Com-
mittee and the Cabinet Committee 
has come to certain decision, :>n the 
basis of which orders are being issued. 
But as I have earlier pointed out, 
whatever was reduced froiD synthetic 
rubber companies' share gets into the 
coffers of Bata and one or two other 
industries because they are the main 
purchasers of this commodify and 
there is no point in robbing 
Peter to pay Paul. The Finanee 
Minister is 'lookillg into this problem 
how to put excise' duty on thi" and 
mop up this benefit which is a wma.-
~ I for "sOme of tilesi:!' 'tnonilPo\y' 
hOUses: '-' • ,. ' 
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SHRI MADKO LIMAYE: No bur-
den on the consumers? 

SHRl D. K. BOROOAH: No bUl-den 
on the consumers. In any case; had 
the windfall gone to the monopolists 
they :would have never passed it on 
to the consumers. That is a known 
fact. That note came to the Ministry 
on 3rd September, 1971' and under 
the law it has to be placed before the 
House within three months. 

absolutely ruined and tainted by l'I!-' 
ferring. to other things which are not· 
material. So far as I am concemed, t 
did not need any money, for two rea-· 
sons. One is that I came to the R'ajya· 
Sabha. So far as my election was i~ 

cemed, I did not need any money for 
my elections, because I was elected 
. uncontested. In a House of 114, there 
were 95 Congress Members, and se, 
I had no difficulty in being elected _-
opposed. 

I quite see that there has been a very highly contested eledion "ilere I But Shri Madhu Lmaye fought a 

very grave lapse on our part, and·I he must have spent money. (Inter-
sincerely apologise to this House for· ruptions) Shri Madhu Limaye fought 
this. a very hotly contested election .... 

I SHRI MADHU LIMA ~  I won an 
I am today placing on the Table ; easy victory. 

the report of the Tariff Commission the' I' 
fair selling prices of synthetic rubber, 

';dong with a note VI"hich I have pre- SHRI D. K. BOROOAH: He did, I 
pared on this, giving the details cf n~  that. 
the delay the reasons why there has I 
been de ~  and so on. But I can say I 
that 1t will be sorted out certainly in 1 
this session. : 

a 1 

SHRI DARBARA SIl'<GH (Hoshiar-
pur): Easy victory does not mean 
that there is no need of money. 

There is another item which is 
very small item, namely B.O.N. Acid, 
about which nobody seems to have 
known anything. It has been cleanly 
forgotten. It is a small item. It is 
about 900 tonne!! or something of that 
sort. Nobody seems to have known 
anything about it. Shri Madhu Li-
maye braught it to my notice. It had 
become part of the archives as it 
were, and I have brought it out now. 
I am also deciding on this as soon as 
it is possible. 

\ 

In the meanwhile, I have asked the 
Ministry to find out the person or 
persons who ~re responsible for this 
delay, and I think that we shall be 
able to ~ e some measures in this 

beI!alf. 

There was one thinII on which cer-
tainly Shri Madhu ~s interven-
tion was masterJ.y but which be has 

1 SHRI P. G. MAVALANKAR: I 
1 have not spent anything more than 
\ the legal limit. (Interruptions) . 
• 
'" ~ i I ~ : ~ ~ ~i  
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In this case, when you stand for 
Lok Sabha; there are expenses. When 
you stand for R'ajya Sabha, the e~ .. 
pemses are minimaL All I can say 111 
that as between Shri Madhu LiIlUl7l!· 
and myself, Shri Madhu Limaye's ; 

needs are lreater than mIDe.. 


